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Title: Issue regarding taking of subjects other than listed in the list of Business.
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PROF. SOUGATA RAY (DUM DUM): Sir, I have a point of order under Rule 25 and Rule 31(i). Rule
31(i) says and I quote:

“A List of Business shall be prepared by Secretary-General and copy thereof shall be made available
for the use of every Member.”

In yesterday’s List of Business three Bills were listed for being taken up. The first one was Inter-State
River Water Dispute (Amendment) Bill; second one was the Dam Safety Bill. So, hon. Members prepared
for the Dam Safety Bill knowing that the Bill would be taken up for discussion today. Suddenly, this morning
we find that the Insolvency and Bankruptcy Code (Amendment) Bill has been listed in today’s List of
Business. The Bill on POCSO has been listed and also the Arbitration and Conciliation Bill has also been
included.

The Parliament cannot function at the whims and fancies of anyone. Neither the Minister of Parliamentary
Affairs, nor his Minister of State, nor the Secretary-General can change parliamentary functioning at their
will. You may kindly look at rule 25.

“On days allotted for the transaction of Government Business, such business shall have precedence
and the Secretary-General shall arrange the business in such order as the Speaker may, after
consultation with the Leader of the House, determine.”

The Business Advisory Committee does not come in this. You are mentioning about Business Advisory
Committee but the purpose of the Business Advisory Committee is only to fix the time. Order of Business
and List of Business is prepared by the Lok Sabha Secretariat. ...(Interruptions)

IO S A Frgar vt 9T @ 36 (o ugere siRh: §f.d 7 ey srdre gen g 3R fad
ﬂﬁ? g3l % |...(oddHYT) What is the problem in that? ...(Interruptions) Discussion under Rule 193 was
never agreed. Please understand that this is an extended period of Session. The purpose of extension is that
there is very serious and important Government Business to be considered. That is the reason for the
extension of the Session. I earnestly appeal to you to cooperate with the Government. We can have a Short
Duration Discussion during a regular Session. We do not have any problem in that. ...(/nterruptions)

SHRI ARJUN RAM MEGHWAL: Sir, I would like to refer to rule 25. It says:

“On days allotted for the transaction of Government business, such business shall have precedence
and the Secretary-General, shall arrange that business in such order as the Speaker may, after
consultation with the Leader of the House, determine:”
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SHRI PRALHAD JOSHI: Sir, I would like to place on record that Dam Safety Bill was requested by...

(Interruptions) ﬂﬁqa{ 3T Q&?fﬁ?{{[ﬁu ...(Interruptions) As far as Dam Safety Bill is concerned, Shri
Adhir Ranjan Chowdhury requested me not to take it up and thus, we have postponed it. We have talked to
the Leader of the largest Opposition Party. What wrong has the Government done? We have spoken to him.
...(Interruptions)
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, confusions are being created here. Once
you have circulated the List of Business, then it is becoming Revised List of Business again after 9 p.m.
When the subjects to be discussed were settled and decided yesterday, we allotted time in the BAC meeting
and nothing more. But we have no idea and no feeling on what Bills will be coming up tomorrow. There is
no time for preparation, reading and studying them. I feel that the Government should circulate the Bills to
be taken up the next day. ...(/nterruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): Sir, two things are there. One is existence of power and
the other is exercise of power. We are not questioning the existence of power. The question is how you are
exercising that power. Power is being exercised very capriciously and whimsically. We are on that point.
You have power. You have the power to throw all of us out immediately in five minutes. There 1s no
difficulty in understanding that. You can say this. ...(/nterruptions)

But how is the power being exercised? ...(Interruptions) The power is being exercised arbitrarily. While
everyone 1s ready for one Bill, you are bringing another Bill....(Interruptions)
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SHRIMATI KANIMOZHI (THOOTHUKKUDI): Sir, every day, this is becoming a practice in this
House.

We have come to understand or generally, the practice is that if the Bill is not taken up on the given day, it
will be taken up the next day. But suddenly, a new practice has come up that till 9 o’ clock, 10 0’ clock or 11
o’ clock, we have to wait for the Revised List of Business, and completely new Bills are brought in. Every
day, this is becoming the practice. There i1s a decorum to be followed in this House. I am sure, the
Government also does not want to spoil that. We all want to work together. You wanted to extend the House.
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We are cooperating with you but you cannot take us for granted to this extent. You have to respect the hon.
Members....(Interruptions)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I strongly endorse everything that the hon.
Members just now said. But I want to ask you a simple question. It is a technical question but an important
one. Have you suspended the directions given by the hon. Speaker of the Lok Sabha? We are seeing that this
Government has been ignoring the existing directions in force on every issue. Just look at Rules 19A and
19B about two days’ notice for Bills. Look at the rule which states about circulation of Bills to the State
Governments. You have not considered any of these. ...(Interruptions) So, my question is this. As long as
these directions are in force, can you request the Government to comply with it? ...(Inferruptions) I am
sorry, this is the document of the House....(Interruptions)
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SHRI PRALHAD JOSHI: Sir, the Bills have already been circulated. ...(Interruptions) They were
introduced more than 15 days ago. ...(Interruptions)

SHRI ARJUN RAM MEGHWAL: Manishji, he is speaking about circulation of Bills. ...(Interruptions)
You are on a different point but he is speaking about circulation of Bills. ...(Interruptions)

SHRI PRALHAD JOSHI : Sir, the Bills have already been circulated. This is point number one. ...
(Interruptions) The Bills have been circulated. ...(/nterruptions)

SHRI ARJUN RAM MEGHWAL: He is speaking about circulation of Bills, and you are on a different
point. ...(Interruptions)

SHRI PRALHAD JOSHI: You are on a different point. ...(/nterruptions) We cannot answer every point. ...
(Interruptions) I can only say that the Bills have been circulated, and there is a precedence of Revised List of
Business. ...(Interruptions) Every Friday, the entire business of the week is announced in the Lok Sabha, and
the time is allotted by the BAC....(Interruptions) So, I appeal to you to kindly cooperate as there are so many
Bills....(Interruptions)
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SHRI SUDIP BANDYOPADHYAY: Sir, we accept it ...(Interruptions)

SUSHRI MAHUA MOITRA (KRISHNANAGAR): Sir, what about today?...(Interruptions)
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